
Title Suit (Divorce) No.3/2021.

IN THE COURT OF THE ADDITIONAL DISTRICT JUDGE (F.T.C.),
LAKHIMPUR, NORTH LAKHIMPUR.

Present: Syed Burhanur Rahman, A.J.S.,
Addl. District Judge (F.T.C.),
Lakhimpur, North Lakhimpur.

Title Suit (Divorce) No.3/2021.

Sri Bal Bahadur Pun,
S/o Lt Tul Bahadur Pun,
R/o No.1 Bogibil Ex. Military Gaon,
P.O. Rampur deori,
P.S. North Lakhimpur,
Dist. Lakhimpur, Assam.

..…………………Petitioner.

Versus

Smt Susmita Pun @ Harkimaya Rana,
D/o Lt Chabilal Rana,
C/o Yam Rana,
R/o Yarkum, Durpa III,
P.O. & P.S. Kimin,
Dist. Papumpare, Arunachal Pradesh.

              ...……………Respondent.

Advocate for the Petitioner              : Mr T. Pradhan.
Advocate for the Respondent          : None.

Date of hearing                               :09/06/2022.
Date of judgment/order                   : 20/06/2022.

JUDGMENT/ORDER

1. The instant petition is filed under Section 13 of

Hindu  Marriage  Act,  1955,  for  dissolution  of

marriage by a decree of divorce.
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2. The factual matrix of the petitioner's case is that

the  marriage  between  the  petitioner  and  the

respondent  was  solemnized  on  14/02/1999

according  to  Hindu  rites  and  rituals  at  the

residence of the petitioner and started to live as a

husband and wife. Out of their wedlock, they have

been blessed with two children namely, Priya Pun,

aged about 20 years and Lucky Pun, aged about

12 years. In the year 2002 petitioner joined the

para military force works as a sepoy in 41 Assam

Rifles under Ministry of Home Affairs, Government

of India. It is stated that the respondent used to

inflict mental torture upon her ailing father-in-law

on  trifle  matters  and  issues.  It  is  stated  that

father  of  the petitioner  was compelled to leave

his own house because of adamant and stubborn

character of the respondent. It is stated that the

respondent used to beat her daughter Priya Pun

who was a toddler at that time and does not look

after her and thereafter,  she was raised by her

aunt  till  the  age  of  five.  It  is  stated  that  the

respondent became addicted to alcohol and used

to torture her both children after taking alcohol.

The  petitioner  finding  no  alternative,  took  the

custody of the son in the last part of 2015 and

admitted  him  in  Nagaland.  Daughter  of  the

petitioner, who was a student of High School in

the year 2015, used to reside with the respondent

and the respondent also used to torture her and
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sometimes she used to run away and take shelter

in her uncle's house. The respondent used to sell

the household items to satisfy her alcoholic needs

and she did not take care of her house. It is stated

that when the petitioner came home on 14th of

April, 2016, by taking leave for one month to take

care of his ailing wife, he was surprised to see all

the  expensive  things of  the  house got  missing,

but  still  he  did  not  scold  her.  And  when  the

petitioner did not allow the respondent to drink

alcohol, she left his house and took shelter in her

parental  house.  The  petitioner  and  his  family

members  tried  many  times  to  bring  back  the

respondent  to  his  home  but  she  refused.  It  is

stated that the petitioner is not in a position to

live together with the respondent. The respondent

has  deserted  the  petitioner  from  14th of  April,

2016.  The  petitioner  and  the  respondent  have

been living separately for more than 4 years. It is

further  stated  that  the  marriage  between  the

petitioner  and the  respondent  has  been broken

down  irretrievably  and  there  is  no  chance  of

reconciliation  between  them.  Therefore,  the

instant petitioner is filed. 

3. Upon perusal of the case record it is revealed that

vide  order  dated  29/03/2022,  this  Court  has

initiated  ex-parte  proceeding  against  the
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respondent  due  to  non-participation  of  the

respondent in the instant matter. 

4. The petitioner has filed evidence on affidavit  to

support his stand, reiterating the stands taken in

the petition bearing No.53/20. As the respondent

chose not to participate in the instant matter, the

case of the petitioner remained unrebutted. 

5. Heard the petitioner side.

6. Having  considered  the  above  facts  and

circumstances,  the  instant  petition  filed  under

Section 13 of Hindu Marriage Act, 1955 is hereby

allowed. Therefore, I am of the considered opinion

that it is expedient to dissolve the marriage of the

parties.

7. Consequently, the instant petition for divorce is

hereby  allowed exparte. Marriage solemnized

between the petitioner  Sri Bal Bahadur Pun and

the respondent Smt  Susmita  Pun  @

Harkimaya  Rana is  dissolved  by  a  decree  of

divorce.

8. Prepare a decree accordingly within 15 days from

today.

9. Disposed of accordingly.
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Given under my hand and seal of this Court on

this the 20th day of June, 2022.

( Syed Burhanur Rahman )  
        Addl. District Judge (F.T.C.), 

        Lakhimpur, North Lakhimpur.

Certified that the Judgment/Order is typed
to my dictation and corrected by me
and each page bears my signature.

( Syed Burhanur Rahman )
Addl. District Judge (F.T.C.),
Lakhimpur, North Lakhimpur.

Transcribed and typed by:

Sri Montu Kherkatary, Stenographer.


